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Order

CA Nos. 112/PBl2016, 1L3|PB|2OL5, 114lPBl2OL6, 69/PB/2016 &
7O|PB|2OL6, - These applications have been flled by the p€titioner and a copv each

of the aoDlcauons has .lready been fumished io the counse opposite who s€eks ten

days'tme to file reply. Letihe reply to each oreofthe applcatons be filed wthin ten

days wth . copy n advance to the counselopposlt€. Rejoinder, f anl/, be ril€d within

tlvo days thereafter with a copy in advanceto the counselopposit€.

Likew se, CA 133/PB/2016 is an application filed by Respondent No 1companv

to creaie a molrqaqe n respect of one of the properties of a company. A copy oi the

aoDlcation tras already been ilm shed to ihe counse for the non applicant - petihoner

who se€ks ten days time to l e rcply, Let the r€ply be fled within ten days with a copv

in advance to th€ counse opposite. Relolnder, ir any, be nled withn two ddys

thereafter, with a copy ln advance to the counselopposite

The hearing fxed ror 28.10.2016 shall be postpon€d to 08.11.2016.

List on 08,11,2016,

(tfll L-""
(CHIEF ]USTICE P].M. KUMAR)

PRES1DENT

(S.K. MOHAPAT
MEMBER

)
)


